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FORMNO.4 
(See Rule 42) 

In The Central Administrative Tribuna! 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 

Apphcant(s) 	 /1 	/ s 	 / k 

Respondent(s) 	 i 

Advocate for Applicant(s) 

4. 
Advocate for Respondent(s)  

Notes of the Registry 

• 	I 

'. 

31.3 .00 

Order of the Tribuna 

None is present to move the 

application. For the ends of justice the 

case is adjourned to 4.4.2000. 

List 	on 	4.4.2000 	for 

consideration of admission. 

4,-, 
IIember 

trd 

4.4.00 Mr.A.Jha applicant in person submits 

that he may be allowed to withdraw 

this application as hehaSalready got 

the relief as sought for. Prayer is 

allowed. Application is dismissed 

on withdrawal. No costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BENCH : GUWAHATI 

An application U/s 19 of theAdministrative Tribunal Act 1985) 

0 .A.NO..... ... 

Sri Achyutanand jha. 
SIO Sri Devendra Narayan jha 
Ráyarh link Road 
Anil Naar 
Guwahati - 7 

Applicant. 

Versus 

Union of India, Represented by the Secretary to the 
Government of India, Mini.stery of Sports and 
Culture, Shashtri Bhawan, New Delhi- 110001. 

Director General 
Archaeo1ojica1 Survey of India, 
Janapath, New Delhi - 110011. 

Superintendiny Archaeoloyist 
Archaeolbyical Survey of India, 
Guwahati Circle, 
Am, 
Guwahati - 1 

Respondant. 

Th ------ 
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PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 
MADE. - 

Office order no. 190/99- Adm I communicated by no.23-10/99 

Adm I dated 09.09.1999, transferring the applicant from 

Guwahati Circle to Banglore Circle and its subsequent modified 

version issued in the month of Oct.1999 staying the 

applicality ofthe said order till 'March 2000 or untill 

furtherorder whichever be earlier', both issued by the 

Director (Administration) of Respondant No.2. 

JURISDICTION OF THE TRIBUNAL 

The alpplicant declares that the subject mater of order 

against which he wants redressal is within theJurisdiction of 

the Tribunal. 

LIMITATION : 

The applicant further declares that the application is 

within the limitations prescribed u/s 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE : 

t.a) That the applicant Joined the Archaeological Survey of 

India in Feb'1979 as a Technical Assistant and.in  1986 he was 

promoted to the post of Senior Technical Assistant (now known 

as Assistant Archaeologist). Again in 1995, he was promoted 

to the post of Assistant Superintending Archaeologist and was 

posted in the Guwahati Circle in the office of Superintending 

Archaeologist in the same calpacity. 

(b) That the aipplicant begs to state the Government of 

India had granted certain special concessions and service 

benif its to officers transferred to Norths Eastern Region and 

the tenure of .postiny for staff with service of 10 years or 

less is 3 years and for staff with more then 10 years of 

service is 2 years. Since the applicant has complted more then 

10 years of service, his tenure is theregion should have been. 

Contd. • 3. 
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for 2 years. Among other concessions given to the employees 

posted in the N.E. Region is that the employee of the 

completing his tenure becomes elliyible for choice posting as 

per as possible. 

i Copy of the gist of theoorder 
issued by the Government of 
India is annexed as Annexure.IJ 

U 

i.c) That the applicant begs to state that his post is 

transferrable one and he has no objection whatsoever forbeiny 

transferred to other place in accordance to the G.O.I. 

instructions. 

i.d) That the aipplicant, after completing his tenure of 2 

years of postings in Guwahati circle (included in the N.E. 

Region) had himself made a representation to theRespondant 

No.2 on 13.02.1997, while he was on tour. to New Delhi inwhich 

he had also given the name of 4 places as his choice. 

That the aipplicant, not getting any response to his 

representation dated 13.02.1997, again, after completing 3 

years of his posting in Guwahati, submitted another 

representation to Reslpondent no.2, requesting for his 

transfer from Guwahati Circle and for the purpose heagain 

mentioned 4 places of his choice in that repiesentation. The 

aforesaid representation was duly forwarded by the Resipondent 

no.3 to Respondent no.2 on 23.02.1998. 	. 

LCopies of the forwarding letter 
dated 23.02.1998 and represen-
.tation dated 18.02.1998 are 
annexed as Anneurê - II and IIIj 

That 	thealpplicant 	beg 	to . state 	that 	the 

representation of theapplicant dated 18.0.2.1998 was not 

entertained by the Respondent no.2 as is evident from the fact 

that in Feb'1999 one officer was posted in Delhi Office of 

the A.S.I. ignoring the claim of the Aipplicant who had 

mentioned Delhi as a place of his first choicei 

Contd. . . 4. 
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g) That the applicant to be transferred to the place of 
his choice was again ignored when in May'1999, the Respondent 

no.2 vide transfer order no.F.3-9/98 dated.. 17.05.1999 

transferred 22 officers in which Applicant's name did not 
figure. 

(h) That the Respondent no.2 by the said transfer order 

dated.17.05.1999 not only ignored the claim of the applicant 

by not transferring him from Guwahati circle to either of his 

choice places mentioned in the representation dated 13.02.97 

but also filled theposts vacant at places of the choice of 

applicant. For example, Patna Circle, one of his choice places 

was filled by transferring one officer from Guwalior Museum ( 

Sl.No. 15 of the said transfer order) and New Delhi, another 

place of his choice was filled by officer from 

ChanderiMuseum. ( S1.No.2 of said Transfer order). Later on, 

Officer, mentioned at Sl.No. 14 of thesaid order, was also got 

his posting in Delhi Office. 

That applicantbeys to state that theRespondent no.2 by 

the said transfer order not only filled the vacant places at 

the place of his choice but also some other vacant posts were 

transferred from the place of his choice. For example two 

vacant posts from Delhiwas transferred to JaipurCircle and 

Nalanda Museum under Patna Circle (vide Sl.No. 4 and 5 

respectively of the transfer order dated 17.05.1999. 

[Copy of the transfer order 
no. F.3-9/98-Adm I, dated. 
17.05.1999 is annexed as 
Annexüre IV. j 

That the applicant begs to state that by issuing said 

transfer order dated 17.05.1999, the Respondent no.2 denied 

the legitimate claim of the Applicant which has caused much 

mental pain to him. 

(L) That the applicant was shocked and surprised when he 

received the transfer order no.23-16/99-Adm I, 

dated.09.09.1999 wherely the applicant was transferred from 

Guwahati Circle to Banglore Circle. 

[Copy of the said transfer or-
der is annexed as annexure V.J 

Co ntd . . . . . 5 . . 
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m) That the applicant, on receiving the said transfer 

order dated 09.09.1999, submitted a representation is the 

Respondant no.2 through proper channel pointing out the 

problems of the transfer inthemid-academic session. He had also 

mentioned in the said representation about the fact that 

Bauglore Circle was not among hischoice of places in his 

transfer request representation dated. 23.02.1998. 

i. Copy of the representation 
is annesed as annexure-VI.j 

(n) As Applicant's representation was not responded to by 

the Respondent no.2 and fearing his immidiate relieving by 

Respondent no.3, the Applicant approached the Hon'ble Tribunal 

and because of the kind interventionof the Hon'ble Tribunal 

the said impugned transfer order dated 09.09.1999 was stayed 

'till March 2000 or until further order whichever be earlier'. 
. 	

A. 
(p) That the applicant beg to state that he made another 

representation to Respondent no.2 on 03.12.1999 requesting him 

to chauge his place of posting from Banglore Circle to either 

of 4 places of his choice viz Delhi, Calcutta, PLatna and 

Chandiyarh in accordance with the G.O.I's directive relating 

to the incentive for serving in the N.E. Region. 

(Copy of therr epresentation 
is annexed as annexure-vII.j 

g) That the applicant begs to state that on not getting 

any response of his representation dated 03.12.1999, he sent 

another representation in the form of reminder of his earlier 

representation through proper channel which was forwarded by 

the Respondent no.3 to Respondent no.2 on 16.02.2000. 

ICopys of theforwardiny le-
tter along with the repres-
entation are annexed here 
as Annexure No. VIIi.f. 

(r) That the applicant begs to state that though almost 6 

months has passed since he had made first representation and 

even by making two other subsequent representation to the 

Contd,. . . .6... 



Respondent no.2 no reply from him has been received, by the 

applicant. As March 2000 is going to end is a couple of days, 

the aipplicant apprehends that he might be relieved by the 

Respondent no.3 and as such he is approaching this Hon'ble 

Tribunal for staying the operation of the said impugned order. 

5. GROUNDS FOR RELIEF WITHLEGAL PROVISION : 

For that the impugned order by which the applicant has 

been transferred from Guwahati circle' to Banylore Circle in 

voilation of the Government of India directive no. M.F.,OM., 

No.20014/3/83-E.IV dated the 14th December 1983 and'.. 15th July 

1988. 

For that the applicant had been representing for his 

transfer after the completion of his tenure to which the 

authority did not'respond to. The authority did transfer him 

only after either filling the vacant posts at his . choice 

station or other removing the vacant posts from, there, and 

such theimpugned transfer order, voilative of theG.O.I. 

directive, is malicious and had' in principle and hence is 

liable to be set aside. 

6. DETAILS OF REMEDY EXHAVSTED : 

The applicant on 14.09.99 submitted a representation 

to the Respondent no.2 which was not headed to. 	 - 

The applicant on 03.12.99 	submitted another 

representation to the Respondent no.2 whichwas not responded 

to. 

The aipplicant on 14.02.2000 submitted a reminder of 

the representation dated 03.12.1999 through proper' channel 

which was forwarded to by Resipondent no.3 toResplondent no., 2 

on 16.02.2000. But the Respondent no. , 2 again did not respond 

to and as such the applicant isapproachin'g the Hon'b.e 

Tribunal.  

Contd. . . 7. . . 
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MATTERS NOT PRIVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT: 

The applicant further declared that he had filed 

O.A.NO.307/99 in the Guwahati Bench of Central Administrative 

Tribunal, and the Hon'ble Tribunal was pleased to disposed of 

the application by instructing the Resipondant no.2 to issue 

the speaking order to apiplicant on his representation. But as 

Respondant no.2 did not take any cognizance of the 'incentive 

in the form of choice of posting after scrving in the 

N.E.Reyion' the Applicant is aipproaching the Hon'ble 

Tribunal. And therefore, on this issue, noalpplication has 

beenmade before any 'court or other authority, or any other 

Branch of the Tribunal nor any such application, writ 

pletition or suitis pending before any of them. 

RELIEF SOUGHT 

In view of thefacts and circumstances of thecase, as 

referred to in the above paragraphs, the applicant prays for 

the following relief. 

It is therefore prayed thatyour lordships be pleased to 

admit this application, call for the records of, the entire 

case, ask the opposite party to show cause why 'the impugned 

order of transfer dated. 09.09.1999 and its modified version 

on subsequent date. should not be set aside and quashed and 

after perusing the cause shown, jf  any, and hearing theparties 

set aside the impugned order and/or pass any other order/ 

orders as your honour may deem fit and proper. . 

And for this act of kindness, the applicant, as in 

duty bound, shall ever pray. 

Contd . . . . 8 . . . 
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INTERIM ORDER, IF ANY, PRAYED FOR : 

It isfurther prayed that pending disposal of the 

appolication, your lordship be pleased to stay the operation 

of the above noted impugned order. 

Not Applicable. 

Particulars of a1k..Jir-a.tt/PQstal Order, 

in respect of the application fee :  

List of Enclosure : 

As stated in the index. 
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• 	 VERIFA'CAT ION 

I, .ShriAchyutaflafld Jha,' son of Shri Devendra 

Narayafl J•ha, ayed about 48 years;' a resident of Rajgarh 

Link Road, Anil Naar, Guwahati 7, Presently' serviny 

asAssistant Superintendiny Archaeologists under the 

ArchaeoloyiCal '. Survey of India, Guwahati. 

Circle,Guwahatil, do, hereby, verify that the contents 

of patayraphs.-  

- 	 ãretrue to my personalknowledye andthose 'made in 

pararaphs. LJ 	IJ 

believed to be., true inleyal'adviceand that I 

have not suppressed any material fact. 

Date' : 

Signature of the applicant 

Place : 	
- 	Jc) 97L 

I 
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APPENDIX —9 

INCENTIVES FOR SERVING IN REMOTE AREAS 

[0.!., M.F., O.M. No. 20014/3/83-E, 1\', dated the 14th Dccember, 1983, read with O.M. 
No. 20014/3/83-E. IV, dated the 301h March, 1934, 27th July, 1984, 0.1., M.F. U.0. No, 3943-E. 
IV/84, dated the 17th October, 1984, O.M. No: F. 2001413183-E. IV, dated the 31st January, 
1985, 25th September, 1985, 1.1.0. No. 824-Li. tV/86, dgtcd the is! April, 1986, O.M. No. 
200 l4/3/83-E. IV, dated the 29th October, 1986, O.M. No. 200 1413183-E. lylE. 11(13), dated the 
11th May, 1987,28thJuly, 1987, 15th July, 1988 and O.M. No. F. 20014/16/.86E. IVfE. 11(B), 
dated the 1st December, 1988 and O.M. No. Ii (2)197-E. 11(B), dated the 22nd July, 1998. 1 

Allowances and facilities admissible 'to various categoIies of civilian 
Central Government employee& serving in the.North-Eastcri Region compris-
ing the States of Assain, Meghalaya, Maniptr, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizorani, Andaman and Nicobar 
Islands and Lakshadwecp Islands. These orders also apply inutalis inutandis 

to officers posted to N-E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Services posted to Sikkim. 

Tenure of posting/dcputatiol.1: 

There will be a fixed tenure of posting 3 years at a time for officers with 
service of 10 years or•lcss and of 2 years at a time for officers with more than 
10 years of service. Pct'iods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period . rd years. Officers, on 
completion of the fixed tenure of service mentioned above may be considered 
for posting to a station of their choice as far as possible. 

• 	 The period of deputation of the Central Government employees to the 
\..V 

	

	States/Union Territories of the North-Eastern Region, will generally be for 3 
•
..years which can be extended in exceptional cases in exigencies of public ser- 

o-' (3' vice as well as when the employee concerned is prepared to stay longer. The 
0 1piissible deputation allowance will also continue to be paid during the 
jt'jd of deputation so extended, 

• 

Weightage for Central deputation/training abroad and special 
Inentioii In Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North-
• East shall be given due recognition in the case of eligible officers in the matter 
of— 	 .. 	 . 	 . . ......... 

(a) promotion in cadre posts; 

.(b) deputation to Central tiu1c posts; and 

	

• 	 (c) courses f training abfoad 	 . 	' 
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SPECIAL ALLOWANCES AND FACILITIES FOR CENTRAL 
GOVERNMENT EMPLOYEES SERVING IN NORTH-

• 	 EASTERN REGION, A. & N. ISLANDS AND 
LAKSHAD WEEP 

G.L. M.F., O.M. No. 20014/3/83.E. IV, dated the 14th December, 1983.1 

I 

The need for attracting and retaining the services of competent 
officers for service in the North-Eastern Region comprising the States of 
Assam, Meghalaya, Manipur, Nagaland and Tripura and the Union 
Territories of Arunachal Pradcsh and Mizoram has been engaging the 
attention of the Government for sometime. The Government had appoint-
ed a Committee under the Chairmanship of Secretary, Department of 
Personnel and Administrative Reforms, to review the existing allowances 
and facilities admissible to the various categories of civilian Central 
Government employees serving in this region and to suggest suitable 
improvements. The recommendations of the Coiprnittee have been care-
Fully considered by the Government and the President is now pleased to 
decide as follows •.- 

(1) Tcnue of posting/deputal lou: 
There will be a fixed tenure of posting of 3 years at a time for officers 

with service of 10 years or less and of 2 years at a• time for officers with 
more than 10 years of service. Periods of leave, training, etc., in excess of 
15 days per year will be excluded in counting the tenure period of 21 3  
years. Officers, on completion of the fixed tenure of service mentioned 
above, may be considered for posting to a station of their choice as far as 
possible. 

The period of deputation of the Central Government employees to 
the States/Union Territories of the North-Eastern Region, will generally 
be for 3 years which can be extended in exceptional cased in exigencies of 
public service as well as when the employee concerned is prepared to 
stay longer. The admissible deputation allowance will also continue to 
be paid during the period of deputation so extended. 

(ii) Weightage for Central deputation/training abroad and specia' 
mention in Confidential Records: 

Satisfactory performance of duties for the prescribed tenure_in the 
North-East shall be given due recognition in the case of eligibkejqfticers 
in the matfer of- 

promotion in cadre posts; 

deputation to Central tenure posts; and 

courses of training abroad. 	
t 

00 
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The general requirement of at least three years service in a cadre post 
between two Central tenure deputations may also be relaxed to two years 
in deserving cases of meritorious service in the North-East. 

A specific entry shall be made in the C.R. of all employees who 
rendered a full tenure of service in the North-Eastern Region to that 
effect. 

Special (Duty) Allowance: 
Central Government civilian employees who have All India transfer 

liability will be granted a Special (Duty) Allowance at the rate of 25 per 
cent of basic pay subject to a ceiling of Rs. 400 per month on posting to 
any station in the North-Eastern Region. Special (Duty) Allowance will 
be in addition to any Special Pay and/or Deputation (Duty) Allowance 
already being drawn subject to the condition that the total of such Special 
(Duty) Allowance p/us Special Pay/Deputation (Duty) Allowance will not 
exceed Rs. 400 p.m. Special Allowances like SpecIl Compensatory 
(Remote Locality) Allowance, Construction Allowance and Project 
Allowance will be drawn separately. 

[G.I., M.F., O.M. No. 20014f3/83-E. IV, dated the 29th October, 1986.1 

Nom.—Spcciai duty allowance will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond 30 days in a year. 
The allowance is also not admissible during suspension and joining time. 

(0.1., M.F., O.M. No. 20014/3/83.E. IV. dated the 27th July, 1984.) 

Special Compensatory Allowance: 

	

For orders regarding current rates of Special Compensatory Allow- 	- 
ance for the various States and Union Territories and Disturbance Allow-
ance admissible to speified areas of Mizoram, see Part V of this Compila-
tion - H.R.A. and C.C.A. 

Travelling Allowance on first appointment: 

In relaxation of the present rules (S.R. 105) that travelling al!wance 
is not admissible for journeys undertaken in connection with initial 
appointment, in case of journeys for taking up initial appointment to a 
post in the North-Eastern region, travelling allowance limited to ordinary 
bus fare/second class rail fare for road/rail journey in excess of first 400 
kins. for the Government servant himself and his family will be admissible. 

Travelling Allowance for journey on transfer: 
In relaxation ororders below S.R. 116, if on transfer to a station in 

the North-Eastern region, the family of the Government servant does not 
accompany him, the Government servant will be paid travelling allowance 
on tour for self only for transit period to join the post and will be per-
mitted to carry personal effects up to 1/3rd of his entitlement at Govern-
ment cost or have a cash equivalent of carrying 1/3rd of his entitlement 
or the difference in weight of the personal effects he is actually carrying 
and 1/3rd of his entitlement, as the case may be, in lieu of the cost of 

;•  
tg 



NO. 112-ADfl197 - 
• Government of India 
Archaeological Survey of India 

0/0 	he5uperintefldi1g 	
rchaeOlOgi5t 

Guwahati Circle 1)ispur Cuahat1 - 78lOO5. 

Dated, the. 

23 FE1q 

The Director General 
A rchaeolOgical • Survey of India 

Janpa.th 
New Delhi-110011 . 

ub: 	Forwarding of transferapPI1atb0n of Shri 
A.Jha, Asstt. 

Suptdg. ArchaeQlOgist-reg. 

Sir, 

I 	IIrIVC 	the 	honour 	tj 	forward 	herewith 
	the 	transfer 

application of Shri A. Jha, •Asstt. 
Suptdg. Archaologist of this 

office which is self explanatory f o r your kind informatiOn and 

necessary action./iLh the request to provide suhsLitUtC In case his 

application is duly considered. 

Yours falthfully 

Enclo As above. I 	• 	 ' 	 • 	

9 S u p er intefldiflg Archc ol gist 

,•:G 



To 

The Iiirector General , 
4trchaeologi..cal Jurvey Of India 	 : 
Janapath ,'N. Delhi .'1100Oi 

sub-. Request for transfer from Guwahatj Circle - Reg. 

Ihave the honour to bring to your kind knowlede that I 

have almost Completed three yeaxsk tenure in the .Guwahati Circle 

of the survey which, as per the Govt.rules, entitle5 me to 

request for the choice posting, 

Therefore, I request you to kindly transfer me from this Circle 
to either(j) the Iflstitute of Archaeology, or (ii)Excavation 
Branch II, LDeihI, orj)the Publication Jectin of 	survey, 
fo' which i shall ever be grateful 0  

• 	 Yours Fathfuuy 

- 	 '-S  

(A, Jha) 

Asistent uPerintendirgAiichaeo0gj5 

Guwah&tj Circle, Guwahatj, 

G 
• 	 S 	 S  

L 	 S. 	 • 
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S F. 	3 -9/98-:c3rn.I 
ovt. 	or India - 	•: 	\J ') 

StJRV1' OF INDIA 
t.• - - 

/ 	 '•• 	Janpat, 
U.i Delhi-li, 	the 17 MAY 1999. 

: 

OFFICE 

The following potings./trsfers of Asistarit SuprinI:.'n 
ding Archaeologists are hereby ordered, in the public 1flto.tn':. with immediate effect and until further orders:'- 

• 	Sr. 
Name of Office 	Present place 	' place of 

•-: --•------ 

' V.K. 	Tiwarl 	!o/o 	S.A., A.S.I., 	'Nalda Museum,. AgeJu 
. •c•S'L 	 Lucknow Circle unde 	0/6 S.A., post 

SI, Patna  
( 	

2. Dr. A.R. 3.iddiqi 	ChanderjMuse . ed Frt Museum, Vice 
under O/ 	SA., ünder,  O/o S.A., 

3,. 
• 	ASI, 	Bhp4d.cjr. 

8.S. 
ASI,,Delht Circ1ej...5. 

Negi 	 Red Ior 	seum, O/ 	A.S.I.,Vic 
under 0/ pelhi Circle VC 

(C) 
A.i,I, 	Delhi •.i.r. A.  

4. V.C. 	5harrn 	 O/o 0/0 	S.A.',A45.i., 
Delhi Cirài 	. Jaipu'r Circle 'post 	tL 

J5. Hanumantha Telegu 	Hampi 	Iu 9 ,der1tenchérry Mu., 

tran:'Le. 

• 

O/o s.A.!, 
J3angaloe Ci1e 

nder O/o S..., VCO1ft 	J.' 
.ASI,'Thrissur Cir. 

 C.P. 	Sigh 	 Taj 	Muse',. ?4ra, V±sh1j Museum, Vice 
undor O/o S.,, ,' idr 0/6 S.A. i.r. 

• ASI, Zra circle •'ASI, 	Patna Cir. ary, 	I5 
 K.P. Chaudhary 	Vajsia1j 	qUset1M., .0/3 	S.? 	,i.S.I.,V±ce :'h. 

- under O/o s.Jt., Agra Circle 
;Si, )?atna Cir. A.S.J 

()B. 0 N 	Srlvastava 	O/o Sh , A S I , c1andcrj Museum, Vice 
lraCircle 	-• under 0/0 S.A., 

• , 	 ' ,is 	• 	I3hopal Ci.r. A. s.;.. 
 R.S. Kulkarnj ' 	Bijapur Musewn, 	' Nagarjunakonda Vice 

wer O/o SA,'. ASI, 	f4usum, under RVS 
ar Circle A.S.J.,A..;,. 

• Hrabad CJ.r. 
 Dr. 	 kond Bjapur Munuum, Vice 	:'Ii •;'! 

• 	
cr O/o i.'c 	0/0 	SA. , RS Ku  

1 	ibd - 
, 	1, 	Jhari - r C ir A 	S 	4. • 

1 
	

'. 

' 

A 
S 
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COtd. 	 . 

Pr;flL plaCO 	
NeW place f 	. 

Name ot officer 	. 	 . 	

. 

NO. 	
ok oting 	

potlfl9 

ST .

-

AX  

J1. 	r. 	
cupt 	

?ntraVati Museum, Gwalior 
I4US' 	V1C 

ndcr o/o. sz, 	
o/o 5.]. 

1yderab circle ASI, BhOPa
- 

 

'1' .M.KCSI1Va 	
o/o S.J. J. 	

Amarava 	USCUR VJc  

1l0r° CirCle under 0/0 S.A. 
BCJ 	

, 

rSI, 
Circle 

S.K. cudhatY 	
HazardUa 	PalaCe 

0/0 	.S•I 	Vi 

11use, under 
Q/o Bgal'c. 

Ciicle 

S.., F1' 	

.. 

Ca1CUta Circle 

l4. 	r. VijaY Shankar 
	0/0 S.A. 

A.S.I•' aZardUa 	
Paia(

P. MuseUm, under 
o/.o Sk.

ircle, 
,• j.5.I- , 

Calc  tta Circ 

A.K. padey 	
Wal1O Muse 	

o/o S.I., 

	

$ 	

•r 0/0 
	Patna circle 

..prtl Circle 
•. 

R.K. inha 	
., 	

0/0 S.1, 

ptna Circle 	
BhOP1 circiC 	

i. 

17, P K 1u)cherJ-° 	
, 	

gnagi 
o/o S 	

Uu ( 

uni,under 0/:) Sh, 
I3hUb8fl 

0 	

4 	
eshWr 

Dr. K.P. PahY 	Ratfla 	MUSm, HflP 
MUSCUII1, 

.0rnder 	0 	
.under o/o S.A., 

huQwar cir1e 7SI, Bflg3l°° 

0• 	

Circle 

i.K. Khanna 	
o/o h,G.,•'1' o/o S.., 
New eihi . 	 Srifla3r circle, \Ij] 

•0 	
J-u 	 '00 

Srnt. sunanda 	
.. SCti0fl, C .0 	 /o D.G. ASI, 

P.& 14. SCCi' 

srivaSava 	o/o D.G , 	
o 

ti Du$t 	
NOwD(ihi 

21 • K.K. Shaa 	
hralaYa, Taj 	

S°' 
un der 0/0 S.A. 

- 	o/ S.A .  , 	 s.I. , ir 

DC 1.h dr. Ciij U: 

110 

1, 

_ 	
• 0 •, • 	 .. 	

0 	

0 

0 	

0 

I

$ 

ot 

oo UQ 	 D~ , 
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/ 	
Curitd. 

I 
Sr. Name of Officer prLscntplacc 

	N(;,,w place 

ND. 	 . 	Of p0St9 	 of .  

s/shri 

Fakir chand 	Kalibagafl Museum, o/o S.A., ASI, Shri 1i .... 

under o/o SA, ASI; Jaipur .  Circle will h.lJ 

	

Jaipur Circle 	
charge u 
bang au 

The headquarter of Assistant superintending Archae:.L:.i. 
Kalibangan Museum (Rajasthan) is hereby shifted to Office 
Superintending Archaeologist, A.S.I., Jaipur Circle, Jaipfl' 
with immediate effect and until further orders. Shri FakJ.! 
Chand, A.S.A., will, in addition to his own duty, hold L1;ii 
additional charge o Kalibangan MUSeUm, until further orde::.;.. 

'S 

Dr. A.R. Siediqi, A.S.A.', Req. Fort Museum, Delh1,W 
. 	

-1. 

{1 	 in addition, hold the charge of SwanantralaYa Sangrain 5aJqh 
ralaya and Salimgarh Fort Museum. 

V 21) • 	Thu v.caflt post of Assistant Supe rintending Archal •'.• 

nson 	. due t transfer of S1ri K.K. sharrnt, A.S.A. 
hereby transferrec from SwantantralaYa Sangram sanghra1aY 

Eked Fort, 	lhi, under jurisdiction of O/o S.A. , A.S.I., i' H 

Circle, New Delhi, is hereby transferred to 
0/3 3upertr1L1HIH 

Archaeologist, h.S.I.. Jaipur Circle, Jaipur, with irnnueditL 

21.. 	 effect and until furthbr orders, 

S. 	The vaant, post ot Asstt. superintending juchae3lL 
'i1ui due to transfer of'Shri A.K. Khanna, A.S.A., is her 1 . 

transferred from o/orDiredtor General, A.S.1, New Delhi, t
11, 

Nalanda Museum, under .jurisdiCtiofl of o/o SuperLntcndfl9 
,rrit, 

cologist, A.S4., Patna Circle, Patna, with immediate eft..cL 
and until further. ordrs 

6. 	The concerned up$rintcndiflg Archae5l5gists arC 
to make necessary arrangeñentS for the proper hafl;Lng/tak1.r7 

over 	C},l.O3XIC and usurn that! the off:iccrs transferred 

rel.tuved at t1II carl.tst possiblc,to riab1c Uiem L 	iin 	i' 

assignments. 	 . 

Hindi versi3n will follow. 

10401 	 SATYA PAL ) 	- 
Director lAdministratloni 

copy tJ:- 	 . 

14 Officials 	
X concerned .(Pra 1, Col. 2 & 3). 	BY FA / 

Offices concerned 	(Para 1, Col. 3 & 4). 1 BY HAND 

Pay & IccUfltS Offici, A.S.I., 	 BY RFGD 
IV:T D].l1/HyiarJad (4 copies ehch) .  
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•16 9 .Si.F iY9 
G0Vi:P1:14ENT OF 1NPIIi, 

ARCHAE0LOGj StJRVEYOF INDIA 

JANPATH, NEW DELHI-110011. 

Dated: 09.09.99 

OFFICE ORDER NO :1 92/9-Adm.I 

Shri A. Jha, Assis.ant Superintending Jchaeologist, 

0/0 Superintending Arche1oqjs, Archaeological Survey of 
India, Guwahati. Circie. Guihf- 1 is hereby transferred 
in the Sene cpact -.v, in the pu;uc interest from Cuw&iati 
Ci. rcle to 0/0 SuPe - inteodthq Arahae Diogi st, Ardhaeological 
Survey, of In"ii,, 	:;rQ 	 Hgalore, with 
immediate effect and until fui.her orders. 

(HINDI VERSIO11 FOLLOWS) 
(SATYA'pAL). 

Dire a tor(dministrati on) 

DISTRIBUTIONS: 

BY 
/ 

Shri . Jha, Asstt. Suptdg. Archaeologist, 0/0 	
FAX Guwahatj Circle, Quwanati. 

S.A..,AI, Guwahati. Circle, Guwahati. 

SA .,ASI, Bangalore Circle, Bazgalore. 

Pay. & Accounts Office, ASI,.Hyderabad/ New Delhi. 
All Archaeological Gffjces, 	• 

PA/PS to D.G./G/Al1 ttiredtors/Dy.flir.(Adzfl.)/ 
y. Dir.(O.L./Directjr Instjtute of Archaeology. 

Office Order i1e/Guard File. 

•b 

• :'.I pcC \& 
• 5'• 	'o 

• 	• 

• 	 1• 



To, 

TFIe Director General, 
Archaeolbgicai Jurvey of India, 
Janpath, New iJelhi-110011 0 . 

Subj: -. 	Transer In the mId-acctdetnjc session - Reg 0  
C 	 c Sir, 

With reference to the transfer order 
NO'02316/99_Ad,n o I dated 9th September, 1999, I have the honour 
to place following facts for your kind consideration- 

The transfer in the mid-ccademjc session has put 

me In much dIffjuJt situation. It will, besides, my changing 

the headquai'ter, also requIreto change the school of my children 
as I cannot 	

at present station which is not my home- 
tom 0  

My daughter Is in the Class X (C.BoJ.E.'Coure) and 

going to appear for the Board Exininejtjon which will be held in 
• March-2000 0  The registration and the payment of fee etc 0  for the 

said emInatjon have been over: Accorcjjnq to the 'C.]3.S.E. Rules, 
fter these 	theI. and region of the candidate is 

not allowed 0  But the said trsnsfer will require the same0 

Moreover, by virtue of my having served In the 

North_E-istern Retm Sincech,1995, I become lligible for 
the choIc' , osi.ng, rçr :hich I had already Informed the. 

Directorate General's Office viUe' Guwahati Circle Office's letter 

Noo1/2-1dm97_4663 dated 2321998 I had mentioned my choice of 

places, according to the preference, in that letter as.ling-

Institute of Archdeology,Eav:(tjQn Branch II, New Delhi, 
Chandigurh Circle and Patna Circle 0  

Therefore, On the ahove mentioned re-tsons, I etrne!itly 

request you to kindly keep the present transfer order In abiyence 

till, the end of thj academic selson which will end In March-2000 0  
After which I will have no problem In complying your 4order in the 
matter 0  

For this kind sympathetic conSIderatIon and kind 
favour I shall ever be grateful to you 0  

Yours faithfully, 

t 	\t. 
• 	 3i 

(ZJha) 
Att 0  Suptdg. Archaeologist 0  

Guwahati Circle0 



•FOR1 NO. 4 
• 	( See Rule 42') 

IV • Hi 	 . 
In The Central Administrative Trihtffial 

	

GUWAHATI BENCH : GUWAHAT! 	- 

ORDER SHEET 

APftICATJON NO 	 0F199 

Applicant(s) 4, 	 x 

Respondent(s) 	I L Loa, '- 	 c1 

Advocate for App1icnt(s)  

Adv&cate for Respondent(s) 	 4. 	_• 	• 

Notes of the Registry 	Date 	 Order of the Tribunal 

I 	I 

22.9.99 1 Learned 	counsel 	-Mr - G.K. 

Bhajtachary'a for the applicnt and Mr 

B.C. Pathak, learned Addl. C.G.S.C. for 

the respondents. 

The 	representation 	dated 

14.9.1999, Annexure V, filed by the 

applicant against the impugned order 

dted 9.9.1999, Annexure IV, has not 

/••••_:,._ 	v.• 

_;. 

0-A( been disposed of by the respondents. 

This application is disposed of 

sith direction to the respondents to 

dispose of the representation dated 

14.9.1999, Annexure V, and communicate 

a speaking order to the applicant 

within one month from today•. Till such 

disposal of the representation the 



V 

Notes of the Registry 

CAT 

Date 

22.9.99 

L 

Order of the Tribuna' 

eration of the impugned order dated 

9.1999, Annexure IV, shall remain 

spended. 

The application is accordingly 

sposed of. No order as to costs. 

Sd/—VILf'1BEi (,dm) 

St1f1e4 t•.be true C.py 

	

f?TfiTf*, : 	 0 

•0 

f 	
:0 

• •IIr' Offfc7

'-I 
ryTrT  

COMIN MrnIn,'. TrIbuaw 	1' 

GUWMhdt ,  fl vnrh .  

c 

'I 



7- 
• Governmarit Of india 

ArrhMPMiOçJi,C 	
3UrVeY ,ofIxic1ia 	 - 

• 	 • janpath, New Delhi.41U 011  

bated th 

• 	. 	• 	 . 	
. 

ORP1 

EE1S Shri A.Jha, Asstt uper'-J 
ha been ransfeir1 frOt' U 	Of.Zic Q 

rr.hnPfl 	n ogit 	ro1o' ur11eY 	i.fld3 

Circle to tfie'Offiaa of'the 	
Fh9 

A r .chaeolQglCl SuveY of India 	
Banga1or 	c3c1 

Ban3alOre vide OfiO9 	
0g/ L 

g.g..1999 .(t0.r.23/99mnfl an8e 
of his dutie, 	

'i7199 	pftrfl°°' 	by- te 

superintendifl 	rchaeol0git 	hae.o10g 	WVY Q 

India, GuWhAii Circle, Guwbati, vie •hi 	
ordu 

No.l33/gg(o.14_A4mnu1991J) 	
atd 	14.19 	fJ 

joiniAg at his n&i pj.ac of potiflg 1e at 

circle Office. 

2. WHEREAS rhr 1\.1JhR, aggriGV&  

filed n nppliotiOfl (O.Tv. io o7/)°' 	
1:h 	onh1 

C.A.T., Guwahati Bench, se&ciiY ierULre1i 
	 Lh 

atay of oporiOfl 	nd 	 iot 	c 	 P nrd 

No.190/9-Mmn4 dated 09eO9c1999 (H
oe  23l 

issued by the Office of DirectOr 
Geflels' ASI tJ 

and Officn Order ti.133/9 9  Ja oa 14.091999 çti'2.'"' 

99/1655) jssqad , by the 
Guwahati CirCle, during the pendencY' of tki s  

nd accodlfl9lY th Hon',biO C.A.T., 
tGUWht1 	;• •h 

its 'Order' dated :22.09.1999 SUSP1fld 	th 	op2;:iOU ci.1 

L1. 	
,rJ6L° datea 91D.00 	

o 

repreSeflati0n of the 
app1iCt dated1 109 	

a 

speaking order. 

3. AND WHEREAE the 
applicant had subittd a oi otbi-

written representation dad 14.0999 to 
th 	 0± 

siiperintendi.flg 	
.Ofl 230 	•J•9 

copy of the said repr 	ttLOI d 	l409?39 	w 

forwarded by theuperiflt 	
GWth'- 

CirC1e The reprSentatb0n o applicantP foa 
	by  t 

	

nC1flecl .A., v€eeived in th o/OiXL 	ew D'ihi on 

04.1.0.1.999 	- 

4. Thc undèrifl 	hAF. gonC 	QUgh,th(3 	 Ot t.lu 

representation dated 14th. septenberc 1999 

Bhri A.Jha inter-li 	jdicating th 	pob'i 	pfl(i 

difficulties of his childrefl' 	UCa-' ha pY 1  

• 	 Cori1./ 



( 	 him ut t1i O/Q' 
31st March,2000. 	After sa 
rejteratjn9 the administrative 1 	
dispose of the reprentatjon of  H 	RnDrjnf.pnr1jn 	Arrhn1ngj 
report fordty at the O/o 

I.. 

H. 

...... 

Gt 	'• 
ii9fyinq mye1f 	ci 

clecigjon, I \_ ,herYoy 
81riA,jh, Assjsii 

ASI Banyalore Circle, 4LJVL 	 .tfte- 	lLt March, 	19 	i implementation of anc exigeneje of twork at 
nnt 

anrj.1or 	
post. .' 

Whereas, it is c1ajfj 	that th2' 'equ 	of Shr i A,dh, 	 £u Uej.j 	the tTh ±r ti 	t of Maro), 2000 hg hni 	 U 
hn 

groun5, he willcomply with the Dictor Gnr1oa Officer orderdated 09, O9.199, Bowev 	the of transfer till the end of the finandi a l year 	 b will: rjab1,.  if ny dnjrjajo grol.rna uo 

AJJT S NK1\I. ) tAg. 
Flac New Delhi 	 Secretary & Director General 

Datedj 0. , OCT 199.Z.'• 	. 

:. 
N 

H 
J.  

S .' 

-. 	 .. 

I 	 .. 	 S 



I V 

To 

The Director General, 
hrchaeclogical Survey of India, 
Janpath, 
New Delhi. 

Subject; Ruest for posti.nQ on Transfer. 

Sir, 

I have the honour to bring following facts for 
yourklnd consideration; 

I have completed almost 5 years of posting 
at Guwahati in the Guwahati Circle of the Survey. 
The D.P.& T. instructions prescribes for the choice 
posting aftez the tenure in the North—Eastern region. 
Thus this posting of mine in the North—Cstern region 
makes me eligible for the choice posting. 

Therefore, I request you to kindly transfer 
me. from Guwahati' Circle and for this purpose my 
choice of places are: 

Headquarters Office, New Delhi. 

CALcutta Circle, C.lcutte. 

Patna Circle, Patna 

Chándigarh Circle, Chanciigarh 

For the kindness shown to me in posting 

either of&the above mentioned places, I.  shall 
ever be grateful to you. 

.. 	 Thanking you, 

Yourp faithfully, 
(' 

( 	.JHA  ) 
ASSTT. 5UP[RINTENDINGMRCHAEULQGIST 
archaeological Survey of Inda 
Guwahati Circle, GuwahatI (Asaiim) 

( 	 1 



rio. Pt/1i / £ '//(, ( 
Government of India 

rcheoloj1l Survey of India • 	 Office of the Superinten(iing Archaeologist 
Guwahati Circle; mbari, G.i.B.Road,. Ghy-1. 

Dated, the 
To, 

The UirectorGeneral, 
Archaoo1o11 3urvey of India, 
Janpath, iew LJe.Lhi.-1 I 'Jul 1 

Subj:- 	Representation of Shri A. Jha, Assistant 
Sup erin tep ding ArchaeologistRegarding.• 

Sir, 

I have the honour to enclose herewith a 

pepresentation which is self explanation submitted by 4 sri A. Jha, 
Assistant Superintending Archaeologist for your kind perusal. 

Yours faithfully, 

('Dr. G. C. Chauley ) 
Serintending Archaeologist. 

U 

No. 	 Dated, the 
Copy to ;- 

Shri. A. Jha, Assistant Superintending Archaeologist, 
4rchaeo1ogjca1 Jurvey of India, Guwahati Circle, Guwahati-1 for information, 

ry 

? 
' Dr. G.0 Chaul y ) 

Superintending Archae logist, 



ø 

7 
To, 

The Director General, 
Archaeological Survey of India, 
Janpath, New i.)elhi...110011. 

Subs.. 	Posting at the choice station after s erving in the North Eastern Region. 

Sir, 

With ref erenc to mu o~ ,u-jV99 I most 
respectfully, request you to kindly reconsider my place of posting 
from Bangalore to either or my choice stations in .the light of the 
instructions of the Department of Personnal and Training, 

Ninistery of Home, stipulating such after serving in the North 
Eastern Regions, where I have been posted since Narch, 199f.  

FQllowing stations, as my choice places,are being 
mentioned for your sympathetic consideration 

;- 

(i) New Delhi. 

Patna. 

Chandigarp. 

(iv) calcutta. 

For this kind sympathetic reconsideratIon of my place 
of posting, as requested above, I shall ever be grateful to you. 

N) 	
Yours faithfully, 

• 	 •. 

( A. JHA 
) 

• Asstt. Superintendig Archaeologist 
Gawahati Circle. 

vO 

4 


